
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL MYDERABAD BENCH 

AT HYDABAD 

O.A.No.462/93 
	

Date of Order: 24.6.1993 

BETdEEN: 

Y.Jaganadha Rao 	 Applicant. 

A N D 

The Secretary, 
Ovt. of India, Ministry 
of Finance Dept. of Revenue, 
Central Board of Excise and 
Customs, New Delhi. 

The Collector of Central Excise, 
Guntur (Dt.,) A.P. 

The Asst.Collector of Central Excise, 
Guntur Division, Guntur Dt, 
Andhra Pradesh. 	 .. Resoondents. 

Counsel for the Applicant 	 Mr.G.RamalIaao 

Counsel for the Respondents 	 Mr.N.V.Rarnana 

CORAM: 

HON 'BLE SHRI S.CHANDRASEKHARA REDDY : MEMBER (gUDL) 
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Onier of the Single Member Bench delivered by 

HOn'ble Shri T.Chandrasekhara Reddy , Membezijudi.). 

This is an application filed by the applicant 

herein to direct the respondents to provide the applicant 

an appointment on compassionate grounds. The father of 

- the applicant while working as Sepoy In the Central 

Excise is said to have~iaem died on 17.11.1952. The 

applicant is said to have been aged four months at the 

time of his father's death. At present the applicant is 

aged morethan 40 years. For the first time thp nn.ni4 --

..s.c umpetent authority to provide an 

appointment on compassionate grounds on 5.9.1977. The 

applicant's request for appointment on compassionate grounds 

14s rejected in the year 1978 (27.5.1978). 

2. 	As could be seen Isom ths the grievance of the 

applicant relates prior to the period 2.11.1982. It is well 

settled that this Tribunal does not have jurisdiction to 

entertain any application for redressal of the grievance/ 

grievences that had arisen prior to 2.11.82. Mter hearing 

Nr.Veflkateswara Rao for Mr.Gjtama Rao, for the applicant and 

Mr.N.V.Ramana, Standing Counsel for the respondents this OA 

is dismissed on the giound that this Tribunal has no 

1 jurisdiction to entertain this OA. The parties shall bear 

their own .costs. 

t 

(P .CHANDRASEXHARA REDDY 
Member (Judl.) 

Dated: 24th June, 1993 

(Dictated in Open 
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TYPED BY 	COMPARED BY 

CHECKED BY 	APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERABAD. 

THE HON'BLE ML.)JUSTICE V.NEELADPI RAO 
VICE CHAIRMAN 

ND 

THE HON'BLE MR\&.BALASUBRAMANIAN 
MENBER(AfMN) 

THE HON'BLE MR.T.QqDRasEyEJ.J 
REDDY s ME.MBXR(Jfl) 

*_ 

WED: 	-1993 

ODER/JUME 

Rm-PjCfl'/tttNO. 

0. A. No. 

Adr4tted and Interim directions 

isst\ed. 

Al loked. 

Lisp$ed of with directions 

Dismised as withdrawn. 

0fr DisrnissedL— 

Disissed for default. 

Ord4eRejected. 

No order as to costs. 




